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Reorganisatlan of Cantonments

1479. Shri M. N. Nafhsoor:
Shri Kanwar Lai Gupta:
Shri R. S. Vidyarthi:

Will ihe Minister of Defence  be 
plta-it'd to state:

<a) whether there is a proposal to 
amend the Cantonments Act of 1924;

(b) if so, the nature thereof;

(ci whether Report has been re- 
ccivcd Irum the Committee headed Dy 
Shri S. K. Patil on the re-organisa­
tion of Cantonments; and

id) if so. the action taken therein, 
particularly in regard to giving re­
lief to thi: civilian owners of proper­
ties in the Cantonments?

The Minister of 8tatc In the Minis­
try of Dcfence (Shri B. R. Bhmfat):
(a) Yes, Sir.

(b)  It is proposed to amend  the 
Cantonment Act, 1924. with a  view, 
amongst others, to introduce  free 
and compulsory primary education in 
accordance with the directive princi­
ples of State Policy; further democra­
tization of the Cantonment Adminis­
tration consistent with the  nature 
of Cantonmenta as military stations; 
permit extension of the Act to places 
where Indian Navy is quartered; re* 
ctify defect* In certain provision* of 
the Act brought out in judicial pro* 
nouncanents; and iwww 
experienced la aAmtaMattag. Ijba JMBU
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(C) Yes, Sir. Such a report was re­
ceived in the year 1951.

(d)  On the recommendations of the 
Committee, the following actions have 
been taken:—

(i) Parts of certain cantonment 
areas were excised  from  their 
limits and merged with the adjoin­

ing municipalities;

(ii) Cantonment Electoral. Rules 
have bwn amended-

(iii) A decision was taken in 1857 
to grant free hold rights on certain 
conditions to persons holding lands 
in Cantonments on old grant terms. 
The matter is now being re-examin­
ed in the context of the need  to 
evolve a pattern consistent with the 
socialist goal of society and  also 
in the context of increased defence 
needs of lands in Cantonments con­
sequent to the declaration of Em­
ergency in 1962.

Atomic Power Station in  Rajasthan

1484. Shri K. X. Pandey: Will  the 
Prime Minister be  pleased to state 
how much funds are being provided 
by Canaria for the second  unit of 
nuclear power station reactor being 
added to the Rajasthan atomic power 
station?

The Minister of State in the Depart­
ment of Atomic Energy (Shri M. S.
Gnrapadaswamy): Canada is provid­
ing through her Export Credits Insu­
rance Corporation a loan of Canadian 
S38.5 million for the second unit  of 
the Rajasthan Atomic Power Project.

Movement for Creation of ‘Christian 
Democratic  Republic”

1481. Shri s. K. Tapuriah:
Shri D. N. Patodla:

Will the  Minister  of  External 
Affairs be pleased to state:

(a)  whether the attention of Gov­
ernment has been drawn to a news- 
item in Ute ‘Indian Express’ of  the 
19th May, 1967 saying that a move­
ment has been launched  in K&chin

State of North Burma for creation of 
a ‘-Christian  Democratic  Republic” 
comprising of Naga inhabited areas of 
Burma, Nagaland and Naga inhabit­
ed areas  of Manipur and  Assam; 
and

(b)  if so, the reaction of Govern­
ment in this regard?

The Minister of External  Affair* 
(Shri M. C. Chagla): fa)  and  (b). 
Yes. Sir.  As the matter  relates to 
certain developments taking place in 
another country, the  Governmet of 
India have no comments to make. So 
far us areas inhabited by Nagas  in 
Nagaland, Manipur, NEFA and Assam 
are concerned  they  constitute  an 
integral part of India and the Gov­
ernment of India will not permit any 
such extra-constitutional activities.

Applicatian for Issue of Visa from 
General Kong I*e

1483. Shri 51. L. Sondbi: Will the 
Minister  of  External  Affairs  be
pleased to state:

(a) whether any  application for 
visa was received  by  Government 
from General Kong Le;

(b) if so. the action taken in the 
matter; and

(c) whether it is a fact that General 
Kong Le visited India os a State guest' 
in 1964?

The Minister of External  Affairs 
(Shri M. C. Chagla): (a)  No formal 
application was  received  but  he 
made a verbal request to our Com­
missioner in Hong Kong  and sent 
telegraphic request.

(b) It is understood that he is now 
going to the Philippines  first.  We 
shall consider his request if he still 
wishes to visit India after his Philip­
pines visit.

%

(c) General Kong Le visited India 
in 1963 as a guest of the Government
of India.




